
ACT No. I1 OF 1857. 

+ 

- (Receiued t i e  a s s e~~ t  of the Govel- no^ Gelze?.aZ on the 24th of Ju?zz~a,y 18 5 7 ~  

Ax1 ACT tv" cstablis7~ ancl incorpol-ate an Gniuersity at Calcutta. & L A .  

I I 
WHEREAS, for the better encourbgement of H e r  X/lajcsty's subjects ; , 

I .  of all classes and denoliiinations within the Presidency 
Preamble. 

of Fort  William in Bcngal and other parts of India in  
the  pursuit of a, regular and liberal course of education, i t  has been deter- 
mined to establish an Ui~iversity a t  Calcutta for the purpose of ascertain- 
ing, by means of examination, the persons who have acquired proficiency 
in different branches of Literature, Science, and, Ar t ,  and of rewarding then1 
by Academics1 Degrees as eviclence of their respective attainments, aricl 
nmrks of 11011or proportioned thereuiito ; and whereas, for effectuating the 
purposes aforesaid, i t  is expedient that  such Ui~iversity should be incorl30- 
rated : I t  is enacted as  follows : ( that  is to say)- 

Incorporation. I. The following persons, namely, 

Tlie Right Ronorable CHARLES JOHN V I S C O U ~ T  CANNIFG, 
~over i zo r  General of India. 

I 

The Honoramble JOFIX RUSSELL COLT~IN, 
Lieutenant-Governor of the North-Western Provinces. 

The Ronorable FREDERICR JAMES $~ALI,IDAY, 'Lieutenanl-G overnor of Bellgal, 
C 

Tl~c  Eonora l~ lc  Sir J ~ a r s s  WILLI:I~I Cc;r,r~r~c, ICniglit, 
Chief Justice of tlie Sn]?remc Court of Jucli~aturc ill Bengctl. 

Tlle 



ACT No. 11 OF 1851. I 
The Right Reverend DANIEL WILSON, 
Doctor of Divinity, Bishop of Calcutta. 

The Honorable GEORGE ANSON, General, 
Commander-in-Chief of the Forces in Indid. 

The Honorable JOSEPH ALEXANDER DORIN, 
Member of the Supreme Counci1,of India. 

The  Honorable JOHN Low, Major General, 
Companion of the Most Honorable Order of the Bath, Member of the 

Supreme Couilcii of ir~dia. 

The Honorable JOHN PETER GRANT, 
Member of the Supreme Council of India. 

The Honorable BARNES PEACOCIC, 
Member of the Supreme Council of India. 

CHARLES ALLEN, Esquire, 
Member of the Legislative Council of India. 

HENRY RICRETTS, Eaquire, 
Prorisional Member of the Supreme Council of 1n8ia. 

CHARLES BINNY-TREVOR, Esquire, 
Judge of the Sudder Court in Bengd. 

~ ~ Prince GHOLAM MUHAM.MUD. 

. . M T ~ ~ ~ ~ ~ ~  RITCHIE, Esquire, i 
Advocate General in Bengai. i i 

1 
. I  

CECIL BEADON, Esquire, I 
Secretary t o  the Government of India. B 

? 
1 

Colohel B~n-n~ 'Goonw~x,  o f  the B e n g d  Euginecrs, 
Chief Eilginiei in 13engal. 

. . MTilliam 

\ 
6 ,  
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, ACT No.. I1 OF 1887. . 

WTLLTAM GORDON YOUNG, Esquire, 
Director of Public ,Instruction i,n Bengal. 

f Lieutenant-Colonel W I L L I A ~ ~  ERSKINE BAKER, of the Bengal Engineers, 
Secretary to the Government of India. 

I 

Lieutenant-Colonel ANDREW SCOTT WAUGH, of the Bengal Engineers, 
Surveyor General of India. 

KENNETH RTACKI NNON, Esquire, 
I Doctor in Medicine. 

I 
HODGSON PRATT, Esquire, 

C 

I 

I Inspector of Schools in Dengal, 

HENRY WALKER, Efsquire, E; , Professor of Anatomy and Physiology in the Medical College of Bengal. 

THOMAS THOMSON, Esquire, 
Doctor in Medicine, Superintendent of the Botanical Garden at  Calcutta, 

, f 
r5L FREDE~ICI~ JOHN MOUAT, Esquire, 
P Doctor in &',&.@cine, and Fellow of the 'Royal College of Surgeons, 
L 
i ,' 

J- Lieatenant % T ~ ~ ~ r ~ ~ r  NASSAU EKES, of the Bengd Infsntry. 
P 

' F  
B,, 
& 

f 
The Reverend WILIJAM KAY, 

Doctor of Divi~ity,  Principal of Bishop's College. 

- The Reverend ALEXANDER DUFF, 
Do.@,or of Divinity. 

T r~on r~s  O L D ~ A ~ ~ ,  Esquire, , 

, 

Haenr ~l~oouaoW, Esquire, 
Ii~spoctor of S,ch.o.ol,~ in Rengal, 

. 



ACT No; ,II, OF ,1857. 

The  Reverend JOSEPH NULLEXS, Bachelor of -4rta. 

.RAM.GOPAUL GEIOSE, 

ALE,XAKDER GRAET, Esquire, 

EBNRY STEWART RRID~ Esquire, 

being the first Chancellor, 'Vice-chancellor, and Fellows o f  the said Univer- 
sity,, and all the who may hereafter becorm or be, appointed to be 

. . . .  
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said body Corporate shall be abre and capable 
purchase, and hold any property, moveable 

in 1i1v to take, 
or immoveable, 

**&,g ""A" --- - 

[$?@roperty. which may ,become vested in  i t  for the purposes of the 
2 by virtue of any purchase, grant, testamentary disposition, 

I?' 
,&herwise ; and shall be able and ciPable?n law to grant, demise, alien, or 
ffmise dispose of all or any of the property, moveable or irnmoveable, 

igining to  the said University ; and also to do all other matters incidental 
pertaining to a Body Corpofate. ., 't 

The said Body Corporate shall consist. of one Chancellor, one 

ionofBody Vice-Chancellor, and such number of ex-officio and other 
Fellows as  the Governor General of India in  Council 

dy appointed, or shall from time to time, by any order published 
alcutta Gazette, hereafter appoint; and the Chancellor, Vice-, 

Chancellor, and Fellows for the time being shall con- 
Senate of the said University. Provided that, if any 

person being Chancellor, Vice-Chancellor, or Fellow of bs 
the said University, shall leave India .without the inten- 

ing thereto, his office shall thereupon become vacant. 

. The Governor General of India for the .  time being shall be the 
chancellor of the said University, and. the first Chancel- 
lor shall.be the Right Honorable Charles J o h n  Viscount 

&. 
'ALP 5s. > 

v z  

'V. The first Vice-Chancellor of the said University shall be Sir James 
$I%* 4 
py: William Colvile, Knight. The office of Vice-chancellor 
$;.Vice-Chancellor. 
g$$y 

3"", 
shall be held for two years only ; and the Vice-Chancellor 

grein-before nominated shali go out of office on the first day of January 

&9. Whenever a vacancy shall occur in the office of Vice-Chancellor of 
,said University by death, resignation, departure from India, effluxion of 
k, or otherwise, the Governor General of India in  Council shall, by $, 
@cation in the CCL~CULIU Gazette, nornillate a fit and proper person, being 
!$'$ tho ].lellows of tho said University, t o  he Vice-Chai~cellor in the room 

F?,- 

e~q$%th* person occasioning sucll vacancy. Provided that, on any vacancy in 
Z Z ? L  * - .,.. 

! @ f ~ ~ ~ i d  %;$; ::,:$ ofice which shall occur by effluxion of time, the Gavel-nor General 
4- -i i ji 
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said 'supreme Court may be transferred or vested, the  ish hop of Calcutta, . , 

and the Members of the Supreme Council of indis, all for tho time 'being, 
shall be ex-officio Fellows of the said University. The whole number of 

make the number of ~ u c h  Fellows, exclusive as aforesaid, thirty. B,ut no- 
thing herein contained shall prevent the Governor ~ e n e r a i  of India in Coun- 
cil frornnominat&g more than thirty persons to be Fellows of the said 
.Uiiivdrsity i.f he 'slYall ,see fit. 

VI'I. The 'GbGeritdr 'G6ne"rl of ~ h & i a  ,ih Cixifidil may cancel the 
- .. 
appoint;mkn't .of aiiy 'pe'i.son already ' appointed, or here- 

soon as such order is notified in the Gazette, the person so .. 

VIII. Tho Chancellor, vice-~hinoc~loP, and Fellows for the time being 
shall have the entire !management of andsuperintendence ' 

.shall be lzwful fdr the :Ghailcellor, Vice-Chancellor, and ' 

. .  . 

-Fellows 'to act-insuch -winner as shd l  ,appear to them best calculated to 

Vice.Chancel1~r;ttnd Fallows skill have full power from 
' 

tiona 



, , 

e same be not repugnant to law, or t~ the general objects a i d  
this Act) touching the examination for3degrees and the p a i t  

ce, and .Art ; and ,touching the qualifications of the candidates 

ode and time of convening the meetings of the  chancellor, Vice- 

'Senate 'by the :rd-aj odty of,the members present ; and the 
'Chairman a tany  sGch meeting shall have a vote, and, in case of an equality 
.pf votes, asecond or casting vote. No question shall be decided at any 
meeting, thk'chaocellor, or Vice-Chancellor, and five Fellows, or, in 

least, shall be present at the time of the decision. At every meeting of the 
.Senate, the'chancellor, or in his absence the Pice-Chancellor, shall preside 
as Chiirman; and, in.the absence of both, a Chairman ahall be chosen 
y the Fellows present, or the .major part of them. 

X. The said ,Chancellor, Vice-Chancellor, and Fel- 
*~pointrnent and re- lows for the time being shall have full power from time inoval of Examiners and 

to time to appoint, and, as:they shall see occasion, to re- 
-move all Examiners, Officers, -and servants of .the said ,University, 

powver, after .examinatio11, to confer the several degrees of' rower  to  confcr de. , 

tiate 



ACPlYo. I1 OF 1857. I 
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tiate of Medicine, Doctor of Medicine, and Master' of Civil Engineering ; 
. they shall also have power, after examination, to confer upon the candidates 

for the said several degrees marks of honor for a high degree of proficiency 
in the different branches of Literature, *Science, and Ar l ,  according to rules 
to be determined by the bye-laws to be from til-ne to time made Ly them 
u n d ~ r  the power inpthat behalf given to them by this Act. 

XI[. Except by special, order of the Senate, no person shall be 
admitted as a candidate for the degree of Bachelor of 

Qualification for ad- 
'7 mission of Caudidates Arts, Master of Arts, Bachelor of Laws, Licentiate of 

for degrees. Medicine, Doctor of Medicine, or -Vaster of Civil Engineer- 
ing, inless he shall present to the said Chancellor, Vice-Clrancellor, and 

b. 

Fellows, a certificate from one of the Institutions authorized in that behalf 
by the Governor General of India in Council, to the effect that he 
has completed the course of instruction prescribed by the Chancellor, 
Vice-Chancellor, and Fellows of the said University, in the bye-laws to  be 
made by them under the power in that behalf given by this Act. 

XII I .  The said Chancellor, Vice-Chancellor, and Fellows shall cause 
an examination for degrees to be held a t  least once in 

Examination for de- 
grees. every year ; 011 every such examination, the candidates 

shall be examined either by Examiners appointed for the 
purpose from among the Felloms by the said Chancellor, Vice-Chancellor, and 
Fellows, or by other Examiners so to be appointed; and on every such 
examination the candidates, whether candidates for an ordinary degree or for 
a degree with honors, shall be examined on as many subjects and in such , 

manner as the said Chancellor, Vice-Chancellor, and Fellows shall appoint. 

XIV. A t  the conclusion of every examination of the candidates, the 

Grant of degrees. 
Examiners shall declare the name of every candidate 
whom they shall have deemed entitled to any of 

the said degrees, and his proficiency in relation to other candidates ; 
and also the honors which he may have gained in respect of his 
proficiellcy in that department o f k ~ i o ~ ~ l e d g e  in which he is about to graduate ; 
and he shall receive from the said Cllancellor a certificatc, under the seal 
of tlle said Univc~si ty of Calcutta and signed by t7he said Chancellor or 
Vice-Chancellor, in which the particulars so stated shall be declared. 

XTT. The 
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ACT No. I S  OF 185'7. 

XV, The said Chancellor, Vics-Chancellor, and Fellows shall have 

Pees. 
power to charge such reasonable fees for the degrees to 
be conferred by them, and upon admission into tho said 

University, and for continuance therein, as they, with the approba,tioii of 
the Governor General of India in Council, shall from time 'co time see fit 
t o  impose. Such fees shall be carried to one General Fee Fund for the 

1, ,,,,, , payment< of, expenses of the said a3-nirersi-by, under the directioils and 
' j ' . 9 a$$$ ,' . 

Annual accoull';~. 
regula@6~s'of ~o$&iior Geaeral of Indiaikin Counci 
Lo whom tlze accounts of income and expenditure of the 

said University shall once in every year be submitted for such examination 
and audit ax the xz,id Governor General of India in Council may direck 


